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Y, IN THE CENTRAL ADI~’E£NI‘-'TRA’I‘IVE TRIIJ TR YR

JJ.AJu-Ll"’ -1;..‘ Py ..-.N(.IJ. ;—\JI‘ W-DERA ‘\Ar}

|
MJ.A. NO 903/93Extentlon of tlmeJ‘//f
and

C.P.¥o! 82/93 ¢
. | . in ‘
O.A.NO. 58‘3 /9f / ’ ‘
Date £ COrders 8—2-94; b///n

Between:

-1, The Superintendent 0f Post Offes
Kurnool Tivision, Kurnoaol .

-2, The_Postmaster General, A.P.Sothern Region,
‘ ‘Kurnool-5,

3. The Cirector General of Posts,
New Ielhi. A

! | . Applicahts/PESPQQGQnts in C.p.
and :

L-'B%)dhmh* ‘

« Respondent/ Zpplicant in C.P.

For the Applicants: MI.N.R.Levraj,Sr.CGSC.
For the Respondert ; Mr . Krishna Eévnf Advocate.

CORAM; ' : '

THE HON'EBLL MR.ALBJGGRTHY 3 MEMESE(ADMN)
7ND | .
THE HOW'BLL MR, T, ChnNUnAbLhﬁR REDDY § MLM3ER(JUILL)

The Tribunal mage the fllowing Orcders- r
4
Heard learneg ctounsel fge both the parties, MJA.908,/93
contalns & prayver from the respondats for' exXtention of thime for

implementation of the judgment in (.2.583 /92 1t is stated that the -

respondents filed mm a revview petition which was GlSMlSSQF on 9.9,93.
After obtaining approval from the Mnistry of Law, they filed an

SLP in the Supréme Court. Uncer tlese Circumstances, thelr pra}er
is that time may be given to them'b implement the Juogment by .
31-3-93, : E

2. Mr.Krishna Ievan opposes th Ma and States that because the
applicant came before ‘the Tribunal with contempt petition, the

respondents are seeking time merely for the purpose of delaying
implementation of the judgment. '
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